
Nazima Begum-VS-State of Assam

Misc (Crl) Bail Case No 01'of 2023

(Presentl N. Goswami, Addl. Sessions Judge (FfC), Sonitpur, Tezpur.)

ORDER
t2-oL-2023

This is a petition filed uls 439 of CrpC with prayer

for an order to release accused Md Janibul Islam & Msstt

Marjina Khatun on bail in connection with Tezpur PS Case

No. 124312022 uls 370lsLLl34 of IpC.

The called for case record as well as the case

diary has been received.

I have heard the learned Counsel for the accused

and also the learned Addl PP for the State.

The facts of the case, in briefi are that on

07-12-2022 an FIR was lodged by one Muskan Begum at

the Tezpur PS stating therein that about three months ago

one Abu Bakkar Siddiki of Hojain married the informant.

Both of them eloped before their marriage. But, after

marriage the informant's husband kept her in the house of

some other person namely Jainuddin @ Siddique Ali. On

the date of lodging of FIR, the informant's husband took

her to Nagaon. They came across one Janibul Islam and

the informant's husband sent her to Tezpur along with

Janibur. After reaching Janibu!'s house, the informant came

to know from their conversations that they are planning to

engage the informant in prostitution. Janibul's wife Marjina

-.\ Khatun was also involved in that conspiracy. The informant
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somehow escaped from the house of Janibur and reaihed

the Tezpur Sadar PS. Subsequently, police went and

apprehended Janibul and his wife Marjina Khatun.

Based on that ejahar, Tezpur pS Case

No.1243l2022 was registered uls 370lSLLl34 of IpC. The

accused persons were arrested on 08-12-z0zz and since

then they have been in custody.

The Case diary reveals sufficient incriminating

materials against the accused persons. The victim is a

young girl of 17 years and it is unlikely that she wiil farsely

implicate the accused persons. Apparently no enmity or ill
will exist between the informant and the accused persons,

which may actuate her to falsely implicate the accused.

Investigation is at the initial stage and rereasing the

accused at this stage from custody may hamper the

investigation. As such, the bail petition is rejected.

Return back the case record as well as the case

diary.

With this ordef this Misc case is disposed of.
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naot sessfk:uose(4rc,
Sonitpur, Tezpur


